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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _ 9\ : .
0: 3L\ 95y IRGILP Dated: 3\. .12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Abdul Majeed Khan
S/o Mohmmad Ashraf Khan
R/o Halmatpora Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1102-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

A
b3
By Order m M
A

m ; - - -
(Registrar Administration)

No: S8429-US /RG/LP Dated 3.!2.2024 4&-’5“"/
Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi T :

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kupwara. -
8 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. . i _

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 Mr. Abdul Majeed Khan, Advocate

...... for information and necessary action. S L‘
o~ \;L
-\
: N

/-j - - -
(Regﬂﬁr Administration)

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: A\Aa- ~ 2014 /RGILP Dated: 3\.  -.12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Aqib Raheem
S/o Abdul Raheem Rather.
R/0 New colony Bamurada Khag Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1103-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. :

"
By Order V 0/: ; y_.wg.’
: Pt

(E,egistrar Administration)

No: S®9Y44-S2/RG/LP Dated 1\ .\2.2024 M/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi :

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette,

4. President, District Bar Association, Budgam. !

8. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : : :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Aqib Raheem, Advocate :
...... for information and necessary action. >
oL :
h : - .1/ -
(Regw Administration)

»

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: MY N 262y /RGILP Dated: 3\. ..12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Burhan Ud Din Bhat
S/0 GH. Mohe Ud Din Bhat
R/o Watapora Payeen Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1104-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

soudght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order %

(Reglstralg/m:mstratlon)

No: 5048359 /RG/LP Dated 3 .12.2024 %‘VSJ/
Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi

o Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Bandipora.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. ; ;
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same. -
I
o AY WM
5

7.  Mr. Burhan Ud Din Bhat, Advocate
el i d
(Registirar Admlmstratlon)

for information and necessary action.
b
7’

------
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: |12+ 2024 |RG/LP Dated: 28 .12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Baasim Mir
S/o0 Zamir Un Nabi Mir
R/O H.No. 404, Gandhi Nagar Jammu,

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1105-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. :

=
By Order e
y e \A\}’WL

(Regi?ryﬁudministration)

¢

7
No: $226-302 /RG/LP Dated 24 .|.2024
Copy forwarded to the: -
115 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi :
< Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5

2k

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
also keeping record of the same.
o
‘\.. w - |
\\/ ’\-)”)'O}L/ ‘

the official website. : :
In-charge Library, High Court Wing Jammu/Srinagar for information and
7. Mr. Baasim Mir, Advocate
...... for information and necessary action.
(-’ .- ‘ - - -
(Reglﬁt;ar Administration)
Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3\ 4\ 2014 /RGILP Dated: 3\. ..12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Humaira Manzoor

D/o Manzoor Ahmad Dar

R/o Maharaj Pora Lane 15 Batamaloo Tehsil & District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certiﬁca'te from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1106-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

)

By Order k/'o\; :;’"/ \5’,_;,0)3-/

R :
(Registrar Administration)

No: X Q% 8s-64 /RG/LP Dated X\ 1> .2024 %,;ga/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi _

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar. _

e CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ :

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Humaira Manzoor, Advocate
for information and necessary action.

= .
2152y

- i
(ﬁ;giWsﬁation)
bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: d2ob “-}Tuw IRGILP Dated: \. - .12.2024

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Irtiga Imtiyaz
D/o Imtiyaz Ali Wani
R/o Bilal colny Krangsoo Mattan Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned Uhiversity and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1107-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

>
By Order }\-/W}’
TN

)

(Registrawmnistration)
No: S €9(1-13 /RG/LP Dated 3! .!2.2024 | /&,fg" s
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi :
o Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag. :
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : i
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Irtiga Imtiyaz, Advocate
for information and necessary action.

A

(Registrar Administration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3jo/ af’ »¥  IRGILP Dated: _3/ .12.2024
It is hereby notified that vide High Court Order Dated 24.12.2024
Mr. Irfan Majeed Khan
S/o Ab.Majeed Khan

R/o Chotipora Simpora Handwara Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1108-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

souaht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order WW
3

e

(Registrar Administration)
No: _ 58990 -83 /RG/LP Dated 3| .2024 )&wﬁ“’/
Copy forwarded to the: -
1% Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kupwara. _
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Irfan Majeed Khan, Advocate
for information and necessary action.

L

el

(Regisdeinistration)

™

/
N -/ \
WAVL\’



31

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \2*\ 23S | /RGILP Dated: ¥ .01 .2025

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Mubashir Ul Amin
S/o0 Mohd. Amin Bhat

R/o Lane No.9 Salfia collage Road Mumin Abad Batamaloo Tehsil &
District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1109-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

D7
By Order W
ot

(Registrat Administration)
egis r})r/mlnls ration

No: \2\n-1\\ /RG/LP Dated \ .1.202.5 M

Copy forwarded to the: -

T Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3! Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Sringar. :

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : _

In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Mubashir Ul Amin, Advocate

...... for information and necessary action. =
N~ e
A

/-) : - - -
(Registrar Administration)

M/

52
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \\ &\ 1anS /RGP Dated: _§. 01..2025

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Mudasir Ul Amin

S/0 Mohd. Amin Bhat

R/o Lane No.9 Salfia collage Road Mumin Abad Batamaloo Tehsil &
District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from cancerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1110-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

o

By Order \/ [ @"VW
o

(ﬁ;gistra Administration)

No: \2Q2- N4  /RG/LP Dated Q .1.2025 | }Syg" b
Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi :

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Sringar.

s CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. : .

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

‘7. Mr. Mudasir Ul Amin, Advocate

for information and necessary action.

5
(Registhministration)

Vi
ot
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ol 1028 | JRGILP Dated: 0.1 . 2.2029

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Mohd. Younus Ganie
S/o Abdul Rashid Ganie
R/o Zewan Pantha chowk Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1111-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ ,,A/-‘”:\»;—-;,OW
2

(’ﬁ - - - -
(Registrar Administration)

No: \lq Q-—C\JQ /RG/LP Dated Q.| 2025 ;SJ‘S”
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi :

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. _
D CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : : :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Mohd. Younus Ganie, Advocate
for information and necessary action.

e V%’/ﬁ"“’?

(Registrar Administration)

Jt”

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \K Q\‘ J0)S  /RGILP Dated: E} = 202D
It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Owais Raza
S/o0 Merajuddin Bhat
R/o0 W.No.5.Dastanipora Qaimoh Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1112-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order W
5

/) -
(Registrar Administration)
No: \AU\-\W3  /pe/p Dated N .1 .202°5 'f)""’

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kulgam. -
) CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : ;
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Owais Raza, Advocate
for information and necessary action.

L\ s

(Registrar Administration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \°\ \23C | /RGILP Dated: N.1.."..2025
It is hereby notified that vide High Court Order Dated 24.12.2024
Ms. Rakeeba Bashir
D/o Bashir Ahmad Teli

R/o Teliyan Sopore Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1113-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

o

By Order 0Ly 27
s 3 ET
(Registrwdministration)
No: \38M\S /RGP Dated §\ .\ .202 5 }Aﬁfﬁ"’
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2, Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : _
In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Rakeeba Bashir, Advocate
for information and necessary action.

(ﬁ—ééistwdministration)

it

@




36

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: \N s\ Do ReLP Dated: 8.\ .. ".2025

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Rubeena Bashir
D/o Bashir Ahmad Bhat
R/o Pahlipora Safapora Lar Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1114-2024.in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

LS oM
By Order = 50
\%/q, D=

==
(Registﬁy\dministration)

7
No: \'S\'\—\"\\ /RG/LP Dated { .\..202 5 %P‘BJ
Copy forwarded to the: -
1k Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi :
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal. :
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : : .
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7 Ms. Rubeena Bashir, Advocate
for information and necessary action.

»

h : - -
(Registrar Administration)

M}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \Q(Gk 208 |RGILP pated: &8\ . 12025

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Razia Gowher
D/o Gulam Nabi Itoo
R/o Sandoo Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1115-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \M@W

(Registrar Administration)

No: \AQ- D\ /RG/LP Dated (N .!..202. 5 2)“’5"/
Copy forwarded to the: -
1 Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
o
S0 2

7. Ms. Razia Gowher, Advocate
(Registrar Administration)

for information and necessary action.
bt

......




38

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: Dad4 3815 JRGILP Dated: Q.\. - .202.5

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Saima Rashid
D/o Abdul Rashid Rather
R/o Kachan Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1116-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order \ L= AN
(Regisdeimstratlon)

M,

No: \228-3Y  /RG/LP Dated 8 .\..2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal.
5

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
also keeping record of the same.
e
> 2

the official website. _ _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
7. Ms. Saima Rashid, Advocate
for information and necessary action.
=15 A
(Regisdelnlstratlon)
ot
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 2\ D ¢ IRGILP Dated: Q.1.72.2025

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Saqlain Mushtaq
S/o Mushtaq Ahmad Lone
R/o Nowpachi Marwah Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1117-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencelenrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

]
By Order MW

(Registrar Administration)

No: \%%S‘-\\\‘ /RG/LP Dated (R .1..202°5 ﬂ\#ﬁé
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kishtwar. _
8. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Saqlain Mushtaq, Advocate
for information and necessary action.

,—-) : - - -
(Registrar Administration)
P4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: ‘1—3_%&‘ Na1S [RGILP Dated: Qf.1.°..2025

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Syed Shaista Geelani
D/o Syed Mohammad Amin Geelani
R/o Laribal Rajwar Shahmohalla Handwara Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/lher name has been entered under serial

No.JK-1118-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

souqht before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

!
M

By Order ‘ i V)@H
o

o
(Registrar Administration)

No: \™3) _MQ /RG/LP Dated N .| .202.5 M 5

Copy forwarded to the: -

T Principal District and Sessions Judge, Kupwara.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Syed Shaista Geelani, Advocate

for information and necessary action.

...... e %

- ik '
(Regiﬁ_ Administration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 23 el 201¢ /RGILP Dated: OR . '.2025

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Shahnawaz Amin Dar
S/o0 Mohd.Amin Dar
R/o Chee Anchidoora Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1119-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order M\}‘l
5y 1>

(Regij]tr/Admlmstratlon)
No: \AM\S. XS  /RG/LP Dated (X .1 .202 .5 ?)W'S*u/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi

9 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Shahnawaz Amin Dar, Advocate

for information and necessary action.

o

\/'} =
>

(ﬁé‘gisﬁAdministration)

o > 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 248§ 202  /RGILP Dated: &Q.\." 12025

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Shabnum Khursheed
D/o Khursheed Ahmad Turk
R/o Kandi Karnah Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1120-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

/

By Order A =il v
— 7
(Registrar Administration)
No: \3S{-&>  /RG/LP DatedM .\..2025 M
Copy forwarded to the: -
1 Principal District and Sessions Judge, Kupwara.

2 Secretary, Bar Council of India, New Delhi

31 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Shabnum Khursheed, Advocate

for information and necessary action.

)
(Registra

dministrQa{?gn) |
v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAI]

ENROLLMENT

NOTIFICATION

No: DS 6} 203C /RGILP Dated: O4.1.. .202°5
It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Sheikh Yamina
D/o Sheikh Farooq Mohammad
R/0 90 Feet Road Alnoor Colony Illahi Bagh Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1121-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order K/‘W
d )

(Reg|1tr} ministration
No: \262 &9  /RG/LP Dated 64 .\..202 5 )ﬁy‘ﬁy/

Copy forwarded to the: -

13 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

S CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sheikh Yamina, Advocate

for information and necessary action.

= V%)V

(Re%is/trar Administration)

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 26 ek 2038 /RGP Dated: §.1. .7..202.9

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Seerat Vaida

D/o Naseer Ahmed Vaida

R/oH.No.5 Lane No.2 Opp. Ibrahim Masjid Parry pora Tehsil and
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1122-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order - w“’”f’,
y - S

(Registrar Administration)

No: \20-T1&  /RG/LP Dated 8 .1-.202.5 }yﬁ"/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

) CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Seerat Vaida, Advocate

for information and necessary action.

L

(Registrar Administration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 27\ b&"lm-? IRG/LP Dated: §.1 .7 .2025

It is hereby notified that vide High Court Order Dated 24.12.2024

Mr. Younis Ahmad Dar
S/o Shair Ali Dar
R/O Ganai Doori Alamgari Bazar Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1123-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \W\j

(ﬁgéis ar Administration)

7~
No: \ 2\ -2 /RGP Dated N .1.2025 "6"
Copy forwarded to the: -
15 Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi
3t Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. : :
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. : :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

(A Mr. Younis Ahmad Dar, Advocate
for information and necessary action.

Y

Re \1/7%“/”’\’

(Regisj:}dministration)
7

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2\ &l 318 € /RGP Dated: 00.| .~ 1202 5

It is hereby notified that vide High Court Order Dated 24.12.2024

Ms. Fizu Jan
D/o Mushtag Ahmad Dar
R/o Darpora Anchidoora Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1124-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \%w

=
(RegistﬁAdminis ation)

No: \\W-D1  /RG/LP Dated SQ...202.5 "SJ’
Copy forwarded to the: -
1 Principal District and Sessions Judge, Anantnag.

i Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Fizu Jan, Advocate
for information and necessary action.




